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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAL

Appeal No.26 of 2024

M/s. Prakash Foods & Feeds Mills Private LTD.,
Rep. by its Managing Director Dr.D.V.R.Prakash Rao,

S.F No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3 & 30/1B,
Kancheepuram Taluk,
Kancheepuram District. . Applicants

-VS-

1. The Tamil Nadu Pollution Control Board,
Rep.by its Chairman,
No.76, Anna Salai,
Guindy,
Chennai — 600 0032.

2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Kanchipuram District — 602 105. ....Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE RESPONDENTS
TAMIL NADU POLLUTION CONTROL BOARD.

I, R.Sarasavani, D/o. J. Raghavan, Hindu, aged about 58 years, having
my office at No.76, Mount Salai, Guindy, Chennai - 600032, do hereby

solemnly affirm and sincerely state as follows:-

1. I submit that I am working as the Joint Chief Environmental Engineer,
Tamil Nadu Pollution Control Board, Chennai and I am authorized to
file this reply affidavit on behalf of the Respondents and as such I am
well acquainted with the facts of the case from thz)rﬂ;:)fs available in
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JOINT CHIEF ENVIRONMENT L ENGINEER

TAMIL NADU POLLUTION CONTROL BOARD
No.76, MOU? \LAl, GUINDY,
CHENNAI-B0D 032,

our office.



. I submit that the respondents deny all the averments contained in the
appeal except those that are specifically admitted herein. None of the
allegations contained in the said appeal shall be deemed to be admitted
merely for want of a specific denial/traverse.

. It is respectfully submitted that the appellant has filed this appeal
seeking a prayer “to call for the records pertaining to the Proceedings
No.TNPCB/T1/F.000579/Closure/Water/2023 dated 09.01.2024 passed
by the First Respondent and consequential disconnection of power
supply in Proceeding No. TNPCB/T1/F.000579/Closure/Water/EB/2023
dated 09.01.2024 and to quash the same and pass such further or other
orders as this Hon'ble Tribunal may deem fit and proper and thus
render justice”,

. It is respectfully submitted that on 16.02.2024, the Hon’ble NGT has

passed the order inter alia as follows:-

“7. In fact, the order passed by the TNPCB under the Water
(Prevention and Control of Pollution) Act, 1974 was produced
before us which is dated 09.01.2024 which shows that though the
order was issued under the Water (Prevention and Control of
Pollution) Act, 1974, in the penultimate paragraph, it is stated that it
is appealable before the Appellate Authority under Section 31-A of
the Air (Prevention and Control of Pollution) Act, 1981. Even atleast
the TNPCB should have been careful in passing orders without

mistakes”.

. It is respectfully submitted that the Board has issued closure direction
vide Proceeding dated:09.01.2024 under the Water Act, wherein, it is
clearly mentioned that “If the unit is aggrieved by the above order
issued under Section 334 of Water (Prevention & COO(TOI of Pollution)
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TAMIL NADU POLLUTION CONTROL BOARD
No.76, MOUNT SALAI, GUINDY,
CHENNAI-600 032.



Act, 1974, as amended, the unit shall prefer an appeal before the
Hon'ble National Green Tribunal”.

6. It is respectfully submitted that the appellant has inter changed the last
page of the closure direction issued under the Air Act with the closure
direction issued under the Water Act for which the appellant has filed
present appeal. It is also submitted that the TNPCB is always careful
while passing the orders/directions. (The copy of the Proceedings dt.
09.01.2024 is enclosed as Annexure -I) It is not the mistake of TNPCB
but that of the appellant. Apart from that, it is evident from the copy of
this appeal which was served by the appellant to the TNPCB, the
appellant by mistake has sought the prayer before the Appellate
Authority and not before the Hon’ble NGT, (SZ), Chennai.

7. Tt is respectfully submitted that on 16.02.2024, the Hon’ble NGT has
passed the order inter alia as follows:-

“8. As already the Appellate Authority has directed the TNPCB to
carry on the inspection, let the inspection be done both under the
Air (Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act, 1974 and the report be
filed before the Appellate Authority on the next adjourned date. ”.

8. It is respectfully submitted that as per the orders of the Hon’ble
Appellate Authority dated 07.02.2024 and the Hon’ble National Green
Tribunal Order dated 16.02.2024, the Board vide its proceedings dated
23.2.2024 constituted a committee comprising the following officers to
inspect the unit and furnish a report;

1) Joint Chief Environmental Engineer (Monitoring), TNPCB,
Chengalpattu,

2) District Environmental Engineer, TNPCB, Sriperumbudur,

3) Thiru. P.S.Sampathkumar Environmental Engineer, Tgﬁ(lorporate

Office. o }Lf
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TAMIL NADU POLLUTION CONTROI BOARD
© No.76, MOUNT SALAI GUINDY,
CHENNAI-600 032.



9.

It is respectfully submitted that the Committee has inspected the said
unit on 05.03.2024 with due intimation to the unit authorities and made
observations which is enclosed as an Annexure-I1 and the same may

be read as part and parcel of this affidavit.

10.1t is respectfully submitted that on 20.03.2024, the TNPCB has filed the

11.

Joint Committee report before the Appellate Authority and on the same
day the interim order was passed by the Hon’ble Appellate Authority

and the order inter alia as follows:

“INTERIM ORDER: The learned counsel for the respondent-Board would submit
the inspection report of the Joint Committee constituted pursuant to the orders of
the Hon'ble National Green Tribunal (SZ) and this Authority. Accordingly, the
present report dated 7.3.2024 has been filed before this Authority. On a perusal of
the report, it is noted that there are certain recommendations given by the Joint
Committee. According to the recommendations, the unit may be permitted its
operation for a period of three months subject to certain conditions and to assess
the adequacy of the improvement measures taken to minimize odour problem. In
view of the recommendations made by the Joint Committee, for the purpose of
observing the adequacy of the improvements, a direction is given to the
respondent-Board [o permit the operation of the unit and to submit the inspection
report afier three months. Until further orders to continue the electricity supply for
the purpose of running the unit” and adjourned the case to 5.6.2024”.

It is respectfully submitted that since the closure order has also been
issued under the Water Act, the orders of the Hon’ble Appellate

Authority has not yet been complied, in view of the appeal pending

before the Hon’ble NGT under Water Act. |
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In the above circumstances, it is humbly prayed that this Hon’ble
National Green Tribunal (Southern Zone) may be pleased to pass such
further or other orders as this Hon’ble Tribunal may deem fit and
proper in the facts and circumstances of this case and thus render

justice. :; "

| O%I‘f
JOINT CHIEF FNVIRONMENT Al ENGINEER
TAMIL NAGY POLLYUTION CONTROL BOARD
No.76, MOUNT SALAL GUINBY,
CHENNAI-B68 B32.

DEPONENT

VERIFICATION

I, R.Sarasavani, D/o. J. Raghavan, Working as Joint Chief Environmental
Engineer, office at No.76, Mount Salai, Guindy, Chennai-600032, do hereby
verify that the contents of above reply affidavit are true to the best of my

knowledge through records.

@g j
JOINT CHIEF ENVIRONMENTAL ENGINEER
TAMIL NADU POLLUTION CONTROL BOARD
No.76, MOUNT SALAI, GUINDY,
CHENNAI-600 032,

DEPONENT
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Proceeding No.: TNPCB / T1/ F.000579 / Closure / Water / 2023, dated: 09.01.2024

Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District — Directions for closure and
disconnection of power supply under Section 33A of Water (Prevention and
Control of Pollution) Act, 1974 as amended — Orders issued — Regarding

Ref.: 1. Proceeding No. F.0562SPR / OL / DEE / TNPCB / SPR / W / 2023,

dated: 12.04.2023
2. Proceeding No. F.SPR0272 / DEE / TNPCB / SPR / OL / W / 2023,

dated: 19.12.2023

Unit’s reply dated 03.01.2024 for the Show Cause Notice.

4. Letter No. DEE / TNPCB / SPR / F.SPR0272 / Complaint / 2024, dated:

08.01.2024

w

dekdkkdkhhhkhkkhkdikdkkik

Whereas, vide reference 1%t cited, the unit M/s. Prakash Foods & Feed Mills
Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District has obtained renewal consent order valid
up to 31.03.2029 for the production of “Food supplement for cattle feed and Poultry
(2000 T/Month).

Whereas, vide reference 2™ cited, Show Cause Notice was issued to the unit
under Water Act, as violations were observed during the inspection car_ried out by the
officials of the O/o. DEE, TNPCB, Sriperumbudur on 18.12.2023 and 19.12.2023. The
unit vide reference 3% cited, has furnished reply for the Show Cause Notice but the
reply was not satisfactory as no action has been taken to comply with the violations
mentioned in the Show Cause Notice.

Whereas, on 06.01.2024 the public have gathered at the Chennai-Bangalore NH
nearer to the unit and intercepted the traffic demanding to stop the operation of the unit
as its operation is emanating unbearable odour nuisance. Subsequently, the unit was
inspected by the officials of the O/o. DEE, TNPCB, Sriperumbudur on 07.01.2024 and it
was observed that '

1) The unit was not in operation as the unit has stopped its operation in the
midnight of 06.01.2024 due to public agitation.

2) Though the unit was not in operation, obnoxious odour was observed in
and around its premises.

3) The adsorbent spray arrangement provided at the unit's entrance, raw
material storage area, process area, condenser area, cooling tower area
and product storage area for suppression of odour was found to be in
damaged condition.

4) The raw materials such as sinews, pre-processed sinews are stored within
the premises and the cooking of raw materials are the main sources of

causing odour.
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5) During inspection, two loads of fresh raw materials which are being
unloaded are found to be in wet condition and thus causing high amount
of odour in and around the premises.

6) The unit has not provided proper storm water drain in its premises,
thereby the surface runoff along with other waéte water find its way
outside the premises during downpour.

7) The unit has not taken action to provide advanced treatment technologies
such as bio filtration or ozonation methods to control the odour in the raw
material storage area as well as in the process area as stipulated.

8) The boiler blowdown from the boiler and the condensate from the digestor
are not properly collected and solar evaporated. The same has found its
way outside the premises along with the runoff.

9) The unit has not maintained proper housekeeping in the process area and
the house keeping was found to be poor.

10)The Solar Evaporation Pan was found to be empty and it was ascertained
from the unit's authorities that, the effluent disposed in the Solar
Evaporation Pan having high TDS value was further disposed on land for
gardening which is against the consent.

11)The dust collector with bag filters provided for the pulverizers were not
properly operated and maintained.

12)The unit evokes repeated public complaint regarding odour nuisance and

discharge of waste water

Whereas, vide reference 4" cited, the DEE, TNPCB, Sriperumbudur has
recommended to issue direction for closure and disconnection of power supply to the
unit under Section 33A of Water (Prevention and Control of Pollution) Act, 1974 as
amended, as the unit has not rectified the violations mentioned in the Show Cause
Notice thereby inviting continuous public complaints ard agitation.

In the light of the said facts, it is decided to issue direction for closure and .
disconnection of power supply to the unit under Section 33A of Water (Prevention and
Control of Pollution) Act, 1974 as amended for the said violations.

Now, therefore, in exercise of the powers conferred under Section 33A of Water
(Prevention and Control of Pollution) Act, 1974 as amended, it is hereby directed that
the unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3,
30/1A, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram

District shall be closed and power supply shall be disconnected with immediate effect.

This Order of closure and disconnection of power supply is issued by
Chairperson as per the delegation of powers issued by the Board vide B.P.No.9, dated
11.03.1994.

POLLUTION PREVENTION PAYS
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If the unit is aggrieved by the above order issued under Section 33A of Water
(P&CP) Act, 1974 as amended, the unit shall prefer an appeal before the Hon'ble
National Green Tribunal.

The receipt of this proceeding shall be acknowledged.

Sd/xxxx
Chairperson
To:

The Managing Director,

M/s. Prakash Foods & Feed Mills Private Ltd,
[l B, JV.L. Tower, 117, N.M. Road, Aminjikarai,
Chennai — 600029

Copy to:

1) The District Collector,
Kancheepuram District

2) The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
First Floor, 950/1, Poonamallee High Road, Arumbakkam,
Chennai-600 106

3) The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Plot No.CP-5B, SIPCOT Industrial, Growth Centre Vandalur,
Wallajahbad Road, Oragadam, Sriperumpudur Taluk,
Kanchipuram Dis-602105
Sriperumbudur ‘

4) The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

5) The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

27 File Copy
R

For Cha rﬁg'l"%o-h
20
©9.01.2004
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Proceeding No.:TNPCB / T1/ F.000579 / Closure / Water / EB / 2023, dt: 09.01.2024

Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.N0.30/2, 32/1, 1/1, 1/3, 30/MA, 32/2, 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District — Direction for disconnection of
power supply to the Unit under Section 33A of Water (Prevention and Control of
Pollution) Act, 1974 as amended — Orders issued — Regarding.

Ref.: 1. Proceeding No.: TNPCB / T1/ F.000579 / Closure / Water / 2023, dated:
09.01.2024 (Copy enclosed)
2. Memo No.: SE / Comm. / EE 3 / Assistant Environmental Engineer — 1/
TNPC Board / D 320 /2002, dated: 04.12.2002 from the Chairman,
TNEB to Superintending Engineers of all electricity Distribution Circles,
TNEB. \

F*hkkkkhkhkhkhkikik

Tamil Nadu Pollution Control Board enforces the provisions of Water (Prevention
and Control of Pollution) Act, 1974 as amended. As per Section 33A of Water
(Prevention and Control of Pollution) Act, 1974, the Board is empowered to issue
Directions for closure, prohibition or regulation of any industry and stoppage of
electricity or any other services. Instructions have been issued by Tamil Nadu Electricity
Board in this regard vide reference second cited.

In this connection, a copy of Board’s Proceeding 1%t cited is enclosed wherein
direction have been issued under Section 33A of Water (Prevention and Control of
Pollution) Act, 1974 as amended for closure and disconnection of power supply to the
unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A,
32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram District in
view of the reasons stated therein.

It is héreby further directed in exercise of the powers conferred under Section
33A of Water (Prevention and Control of Pollution) Act, 1974 as amended, the power
supply to the said unit shall be disconnected with immediate effect.

The receipt of the proceedmg shall be acknowledged and the action taken in this

regard shall also be intimated to this office at the earliest.

Enclosure: As above

Sd/xxxx
Chairperson

To

1) The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

2) The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

Copy to:

1) The District Collector,
Kancheepuram District

— . m m m mEEE s w8 e e e e ——— e —— e = = e
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2) The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
First Floor, 950/1, Poonamallee High Road, Arumbakkam,

Chennai-600 106

3) The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Plot No.CP-5B, SIPCOT Industrial, Growth Centre Vandalur,
Wallajahbad Road, Oragadam, Sriperumpudur Taluk,
Kanchipuram Dis-602105
Sriperumbudur

4) The Managing Director,
M/s. Prakash Foods & Feed Mills Private Ltd,
Il B, J.V.L. Tower, 117, N.M. Road, Aminjikarali,
Chennai — 600029

ﬂ/ File Copy
9
&\

For Chgllr? ¥son

©9.01 .po04-
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INSPECTION REPORT OF THE UNIT OF M/s. PRAKASH FEED
MILLS PRIVATE LIMITED LOCATED AT S.F. NO. 30/2, 32/1, 1/1.1/3,
30/1A, 32/2, 32/3, 30/1B, KEELAMBI VILLAGE, KANCHEEPURAM
TALUK AND DISTRICT BY THE TEAM OF TNPCB ENGINEERS
FORMED VIDE PROCEEDINGS DATED 23.02.2024.

Submitted by

Dr. R.Ethirajan, JCEE(M), Chengalpattu Region
Er. K.Prakash, DEE/TNPCB, Sriperumpudur
Er. P.S.Sampath kumar, EE/TNPCB/Corporate office, Chennai-32
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. Background

The unit of M/s. Prakash Feed Mills Private Limited located at S.F. No. 30/2,
32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, Keelambi Village, Kancheepuram Taluk and
District has established its facility and started its operations in the year 1995. The
unit is surrounded by M/s. Kavin Care Dairy in the Northern direction, agricultural
activity in the Southern Direction and vacant lands in other directions. The nearest
habitation of Aryaperumbakkam village is located at about 300 m in the west
direction from the unit premises.

Consent to Operate for expansion was issued to the unit vide Proc. dated
26.05.2016 and renewed up to 31.03.2029 to manufacture 2000 T/Month of Food
supplement for cattle feed and Poultry. The major raw material for the above product
is sinews, which is a bye product of bone mill and having moisture content of 13%
during wet season and 10% during dry season. The unit stores the raw material
(sinews) inside the industrial shed in huge heaps in the process area.

The manufacturing process involves cooking of raw material ie sinews in a
digester which is a double jacketed vessel at 135°C under 3 bar pressure for 45
minutes and then passed through hammer mill for crushing to a fineness of 10 mm.
These materials are further pulverized in pulverizers to a fineness of 3 mm and
blended with other ingredients to meet the requirements of poultry feeds. The unit is
having two digesters followed by hammer mills, pulverisers and blenders for its
production process. The unit has provided bag filters for the control of particulate
emission from pulverisers. The unit has provided a boiler of 3 T/hr capacity with

stack for steam generation for its process with briquettes as fuel.

Il. Complaints regarding odour nuisance

A Complaint was received on 08.11.2023 from Makkal Mandram, located at

Mangalapadi Village, Melkadhirpur Post, Kancheepuram Taluk and District against the

unit regarding odour nuisance through CM Cell Complaint Portal. Based on the

complaint, the unit was inspected on 09.11.2023 and was instructed to carry out

improvement measures to control odour nuisance and to comply with the conditions of

consent order vide DEE, TNPCB, Sriperumbudur letter dated 16.11.2023.
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The said complainant has again filed a petition during Farmers grievances
meeting held in the month of November 2023 to take action against the unit for
unbearable odour nuisance and the same was received by DEE, Sriperumbdur vide
District Collector Letter No.3/2021 dated 11.12.2023. Hence, the unit and its
surroundings were inspected again along with the complainant on 18.12.2023. Also
a joint inspection along with the Revenue Divisional Officer, Kancheepuram was
made on 19.12.2023. During inspection, it was noticed the unit has not taken any
improvement measure for the control of odour and not complied with certain
conditions of consent order. Hence, a show cause notice was issued to the unit vide
DEE, TNPCB, Sriperumbudur Proc. dt. 19.12.2023.

The unit in its letter dt. 03.01.2024 has furnished its reply for the show cause
notice. Meanwhile, based on the public unrest regarding heavy and unbearable
odour nuisance from the said unit on 06.01.2024 @11.00 PM and as per the
instruction of the District Collector, Kancheepuram District, the unit was instructed to
stop the operation immediately.

Subsequently, the Board has issued direction for closure and disconnection
of power supply to the unit under section 33A of Water (Prevention and Control of
Pollution) Act 1974 as amended and under section 31A of Air (Prevention and
Control of Pollution) Act 1981 as amended vide Proc dated 09.01.2024. Accordingly
power supply to the unit was disconnected by TANGEDCO on 10.01.2024.

lll. Orders of the Hon’ble Appellate Authority and Hon’ble National Green
Tribunal (South Zone)

Aggrieved by the Board’s closure direction, the unit has filed an appeal before
the Hon’ble Appellate Authority in Appeal No. 12/2024. In the appeal the unit has
stated that

1) the adsorbent spray arrangement provided at the unit’s entrance, raw

materials storage area, process area, condenser area, cooling tower area,
and product storage area for suppression of odour which were found to be
in damaged condition have been rectified by the unit

2) Observation No.6 pertaining to storm water drain and observation No.10

pertaining to solar evaporation pan were also rectified.
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In view of the above the Hon’ble Appellate Authority in its order dated
07.02.2024 has directed the Board to conduct an inspection within a week and to
submit report on 14.02.2024 and also to restore power supply to the unit in advance.

Meanwhile, the Board vide its letter dated 08.02.2024 has requested the unit
to approach Hon’ble National Green Tribunal under Section 33B of the Water
(Prevention and Control of Pollution) Act 1974 as amended for remedy as closure
direction was issued under both Water and Air Acts. Subsequently, the unit has
preferred an Appeal No. 26 of 2024 before Hon’ble NGT (SZ) against the closure
direction issued by TNPCB vide Proc dated 09.01.2024 under the Water Act.

The Hon’ble NGT(SZ), in its order dated 16.02.2024 has directed the TNPCB
to carry out the inspection under the Water (Prevention and Control of Pollution) Act
1974 and Air (Prevention and Control of Pollution) Act 1981, and to file report before
the Hon’ble Appeal Authority on the next adjourned date. In this regard, the Board
vide its Proc dated 22.02.2024 has first issued temporary restoration of power supply
to the unit up to 29.02.2024.

Subsequently, the Hon’ble Appellate Authority vide in its interim order dated
28.02.2024 has directed the Board to conduct inspection within two weeks and till
such time electricity should not be disconnected as the power supply to the unit was
restored only on 27.02.2024. Accordingly, Board vide its Proc dated 29.02.2024 has
extended the temporary restoration of power supply to the unit upto 12.03.2024.

IV. Formation of Inspection Committee

Based on the above said orders of the Hon’ble Appellate Authority and the
Hon’ble National Green Tribunal, the Board vide its Proc dated 23.02.2024 has
constituted a committee comprising of the following members to inspect the unit and
furnish a report;

1) JCEE(M), TNPCB, Chengalpattu,
2) DEE, TNPCB, Sriperumbudur
3) Thiru. P.S.Sampathkumar EE, Corporate Office.
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V. Inspection of the unit by the committee

As per the above orders of the Board, the Committee has inspected the said
unit on 05.03.2024 with due intimation to the unit authorities and made the following
observations.

1. The unit has not yet commissioned the full fledged operation of the
plant after the restoration of power supply on 27.02.2024. It carried out
only the trial operation for inspection purpose.

2. Only one digester was operated during inspection. The unit operated

the hammer mill and pulverizer unit briefly to observe the functioning of

those processes.

Inspection of hammer mill
3. The raw material ie. sinews is stored as huge heap inside the process
shed. About 1000 T of raw materials was found stored in the unit

during inspection.

Huge Heap of Sinews stored within unit premises provided with Mist spray
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4. Mild odour was observed near the sinews storage area.

5. The unit has replaced the old odour control system ie. mist spray
system with new atomizing nozzles and mist spray pipelines, covering
the areas at the unit’'s entrance, raw materials storage area, process

area, condenser area, cooling tower area, and product storage area.

Mist filtration provided at Industrial louvers of unit shed

6. The unit has informed that, they mix certain essential oil in the

atomized droplets to absorb the odour causing substances.
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7. The unit has also informed that, it is mixing a new odour neutralizer

liquid along with the raw materials in the digester to control the odour.

The odour neutralizer added to the sinews in the digestor

8. Major quantity of steam with odour causing substances was released
when the digester was opened for the discharge of digested raw
materials. These odour causing substances are let in to atmosphere
without any control measure. However, the veracity of the odour could

be assessed only when the unit carry out its full production

Odour containing vapour escaping from digestor without any control measure
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9. The brief operation of the hammer mill and the screw conveyor without
having any cover generated lot of dust emission during operation.

10.The operation of the pulverizer produced lot of fine particulate
emission, though it has been attached with bag filter arrangement.
Hence the back filter attached to the pulverizer is not adequate and

high level of dust emission was observed from the pulverizing

operation.

Pulverizer with bag filter arrangement

High Dust generation from pulverizer during operation
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Dust accumulation in roof sheets
indicates inadequate Air pollution
control measure provided to

pulverizer

11.The unit has closed its outlet to discharge the storm water drain outside
its premises.
12.The solar evaporation pan provided was not made with 100%

impervious bottom and needs to be made impervious and elevated.

Solar evaporation pan without 100% impervious bottom

13.The unit has provided only a small gravity ash collection tank for the
control of particulate emission from the briquette fired boiler.
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Gravity Ash collection box attached to Boiler

14.The unit is developing greenbelt around the premises but has sufficient

vacant area for further greenbelt development.

Vacant area in western direction,( where green belt can be developed )

10
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VI. Status of compliance with the observations made during inspection of the

unit on 07/01/2024 for issue of closure direction.

provided at the unit's entrance,

raw material storage area,

process area, condenser area,
cooling tower area and product
storage area for suppression of
found to be in

odour was

damaged condition.

S.No. Observations as per the Present Compliance

closure direction issued

1. The unit was not in operation as > Based on the public unrest regarding
the unit has stopped its operation heavy and unbearable odour nuisance
in the midnight of 06.01.2024 due from the said unit on 06.01.2024 @11.00
to public agitation. PM and as per the instruction of the

District Collector, Kancheepuram District,
the unit was instructed to stop the
operation immediately.

2. Though the wunit was not in » Even during the non operation of the plant,
operation, obnoxious odour was storage of sinews in huge quantity as
observed in and around its heap inside the shed causes odour.
premises. During inspection on 05.03.2024,

» Mild odour was observed near the raw
material storage area.

» About 1000 T of raw materials was
found stored in the unit during
inspection.

3. The adsorbent spray arrangement | » The unit has replaced the old odour control

system ie. mist spray system with new

atomizing nozzles and mist spray pipelines,

covering the areas at the unit’s entrance, raw

materials storage area, process area,
condenser area, cooling tower area, and
product storage area.

» The unit has informed that, they mix certain
essential oil in the atomized droplets to
absorb the odour causing substances.

» The unit has also informed that, it is mixing
new odour neutralizer liquid along with the
raw materials in the digester to control the

odour.

11
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The raw materials such as
sinews, pre-processed sinews are
stored within the premises and
the cooking of raw materials are
the main sources of causing

odour.

» The raw material ie. sinews is stored as

huge heap inside the process shed. About
1000 T of raw materials was found stored
in the unit during inspection

Mild odour was observed near the bone
sinews storage area.

Major quantity of steam with odour
causing substances was released
when the digester was opened for the
discharge of digested raw materials.
These odour causing substances are
let in to atmosphere without any
control measure. However, the veracity
of the odour could be assessed only
when the wunit carry out its full

production

During inspection, two loads of
fresh raw materials which are
being unloaded are found to be in
wet condition and thus causing
high amount of odour in and

around the premises.

»The unit has reported that they had sent
back both the loads of wet raw material

to the raw material supplier.

The unit has not provided proper
storm water drain in its premises,
thereby the surface runoff along
with other waste water find its way
outside the premises during

downpour.

» The unit has closed its outlet to discharge

the storm water drain outside its premises.

The unit has not taken action to
provide advanced treatment
technologies such as bio filtration
or ozonation methods to control

the odour in the raw material

> The unit has not yet taken any action in

this regard.

12
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storage area as well as in the

process area as stipulated.

8. The boiler blow down from the » The unit has made arrangement to collect
boiler and the condensate from the boiler blow down and the condensate
the digester are not properly from the digester and to send it to Solar
collected and solar evaporated. Evaporation Pan. However, the solar
The same has found its way evaporation pan provided was not made
outside the premises along with with 100% impervious bottom and needs
the runoff. to be made impervious and elevated.

9. The wunit has not maintained » Housekeeping of the unit was found to be
proper housekeeping in the improved.
process area and found to be
poor.

10. The Solar Evaporation Pan was > The unit has assured that, the effluent will
found to be empty and it was be disposed as per the consent of the
ascertained from the unit’s Board. However, the solar evaporation
authorities that, the effluent pan provided was not made with 100%
disposed in the Solar Evaporation impervious bottom and needs to be made
Pan having high TDS value was impervious and elevated.
further disposed on land for
gardening which is against the
consent.

11. The dust collector with bag filters » The operation of the pulverizer produced
provided for the pulverizers were lot of fine particulate emission, though it
not properly operated and has been attached with bag filter
maintained. arrangement. Hence the back filter

attached to the pulverizer is not adequate
and high level of dust emission was
observed from the pulverizing operation.

12. The unit evokes repeated public | » At present no complaint against the unit. The

complaint regarding odour
nuisance and discharge of waste

water

unit has replaced the old odour control
system ie. mist spray system with new

atomizing nozzles and mist spray pipelines,

13
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covering the areas at the unit’s entrance, raw
materials storage area, process area,
condenser area, cooling tower area, and
product storage area. As the unit has started
only trial production, the adequacy of the
improvement made for the control of odour

could be assessed only when the unit carry

out its full production

VIl. Recommendations

In view of the above observations, the committee recommends that, the unit

may be permitted to carry out its operation for three months subject to the following

conditions so as to assess the adequacy of the improvement measures taken to

minimize the odour problem and the status of the complaint from the Public.

1.

The unit shall provide suitable suction and hood arrangements to
collect the steam/emission released during the discharge of the
digested raw material from both the loading and discharge points of
digester and an adequate wet scrubber followed by an activated
carbon adsorption tower for the control of odour generated from the
digestion process within three months time.

The unit shall provide a suitable control mechanism to ensure the
entire mist spray pipeline network functions all the time during
production.

The unit shall provide CCTV cameras to monitor the operation of the
mist spray pipelines in all the places including raw material storage
area and of the APC measures provided to pulverizers and connect the
same with CAC of TNPCB within three months time.

The unit shall improve the Air Pollution Control measure provided to
the pulverisers by plugging all the leaks in the pneumatic conveyers,
transfer pipelines and the pulveriser and by providing a bag filter of

14
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adequate capacity within three months so as to completely arrest the

fine dust emission from the pulverizing operation.

. The unit shall provide a detailed proposal along with time line within

three months for the installation of bio-filter with suitable blower
arrangement to push the air containing odour causing substances from
western side to eastern side and pass them through bio- filters for
effective odour removal and to avoid odour nuisance to nearby village
of Aryaperumbakkam.

The unit shall provide proper cover for the hammer mill and the screw
conveyers provided in the hammer mill within three months to prevent
dust emission from the crushing operation

The unit shall operate the plant only during day time ie from 6 AM to 6
PM to avoid odour and air pollution in the nearby village during night
time

The unit shall ensure that raw material ie. sinews received for
processing shall not have moisture content more than the minimum
possible value of 8% as reported to minimize the odour from the raw
material. .

The unit shall store the raw material as minimum as possible to
minimize the odour nuisance. The unit shall also ensure that the mist
spray arrangements placed around the raw material storage area is in

operation even when the plant is not in operation.

10. The unit shall develop thick green belt at all the open spaces available

|

at back yard excluding electrical over head line area.
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